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C.S.Dias, J

1. The petitioner was a driver of the 1st respondent Corporation. He had joined
the services of the Corporation as early as on 10.5.2008. As the

petitioner could not perform his duties with effect from 10.4.2017, he had
forwarded a request for leave. Nevertheless, he was served with Ext.P1

termination order. This Court by Ext.P2 judgment has held that Rule 24 of Part-1
of Kerala Service Rules can be invoked only if an employee has

been continuously absent for more than five years. The said ratio is squarely
applicable to the facts of the petitioner's case also. In such

circumstances, the petitioner has submitted Ext.P3 representation before the 2nd
respondent. The petitioner seeks for a direction to the 2nd

respondent to consider Ext.P3 representation within a time frame. Hence, the
writ petition.

2. Heard the learned counsel appearing for the petitioner and the learned
Standing Counsel appearing for the respondents.
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3. Taking note of the fact that the petitioner has submitted Ext.P3 representation
as early as on 2.12.2020 and the same is pending consideration

before the 2nd respondent, without expressing anything on merits of the matter,
I direct the 2nd respondent to consider Ext.P3 representation, in light

of Ext.P2 judgment passed by this Court and in accordance with law, and dispose
the same, as expeditiously as possible and at any rate within a

period of two months from the date of receipt of a copy of this judgment.

The Writ Petition is ordered accordingly.
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